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jktLFkku fo/kku eaMy ds vf/kfu;eA 
LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, November 12, 2014 

No. F. 2 (26) Vidhi/2/2014.- The following Act of the 

Rajasthan State Legislature received the assent of the President on 

the 30
th
 day of October, 2014 and is hereby published for general 

information:- 

 

THE INDUSTRIAL DISPUTES (RAJASTHAN 

AMENDMENT) ACT, 2014  

(Act No. 21 of 2014) 
 

[Received the assent of the President on the 30
th
 day of October, 2014] 

 
 

An 
 

Act 
 

 

further to amend the Industrial Disputes Act, 1947 in its 

application to the State of Rajasthan. 

 Be it enacted by the Rajasthan State Legislature in the 

Sixty-fifth Year of the Republic of India, as follows:- 

1. Short title, extent and commencement.- (1) This Act 

may be called the Industrial Disputes (Rajasthan Amendment)   

Act, 2014. 

 (2) It shall extend to the whole of the State of Rajasthan.  

 (3) It shall come into force at once. 
 

2. Amendment of section 2, Central Act No. 14 of   

1947.- In the Industrial Disputes Act, 1947 (Central Act No. 14 of 
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1947), in its application to the State of Rajasthan, hereinafter 

referred to as the principal Act, in section 2,- 

(a) the existing sub-clause (iii) of clause (g) shall be 

deleted; and 

(b) in clause (s), the existing expression “by an employer or 

by a contractor in relation to the execution of his 

contract with such employer” shall be deleted. 

3. Amendment of section 2A, Central Act No. 14 of 

1947.- In section 2A of the principal Act, after the existing        

sub-section (3), the following new sub-section shall be added, 

namely:- 

“(4) Notwithstanding anything in sub-sections (1), 

(2) and (3), no such dispute or difference between that 

workman and his employer connected with, or arising out 

of, such discharge, dismissal, retrenchment or termination 

shall be deemed to be an industrial dispute if such dispute 

is not raised in conciliation proceeding within a period of 

three years from the date of such discharge, dismissal, 

retrenchment or termination: 

 Provided that an authority, as may be specified by 

the State Government, may consider to extend the said 

period of three years when the applicant workman satisfies 

the authority that he had sufficient cause for not raising the 

dispute within the period of three years.”. 

4. Amendment of Chapter II-B, Central Act No.14 of 

1947.- Chapter II-B of the principal Act, as inserted by the 

Rajasthan Act No. 34 of 1958, shall be renumbered as  

 

“CHAPTER IIC”. 

5. Amendment of section 9C, Central Act No. 14 of 

1947.- Section 9C of the principal Act, as inserted by the Rajasthan 

Act No. 34 of 1958, shall be renumbered as “9CC”. 

6. Amendment of section 9D, Central Act No. 14 of 

1947.- In section 9D of the principal Act, as inserted by the 
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Rajasthan Act No. 34 of 1958, the existing expression “fifteen per 

cent”  shall be substituted by the expression “thirty per cent”.  

 7. Amendment of section 25K, Central Act No. 14 of 

1947.- For the existing section 25K of the principal Act, the 

following shall be substituted, namely:-  

“25K. Application of Chapter VB.- (1) The provisions 

of this Chapter shall apply to an industrial establishment (not 

being an establishment of a seasonal character or in which 

work is performed only intermittently) in which not less than 

three hundred workmen were employed on an average per 

working day for the preceding twelve months.  

(2) Without prejudice to the provisions of sub-section 

(1), the State Government may, if satisfied that maintenance of 

industrial peace or prevention of victimization of workmen so 

requires, by notification in the Official Gazette apply the 

provisions of this Chapter to an industrial establishment, (not 

being an establishment of a seasonal character or in which 

work is performed only intermittently) in which such number 

of workmen which may be less than three hundred but not less 

than one hundred, as may be specified in the notification, were 

employed on an average per working day for the preceding 

twelve  months.   

(3) If a question arises whether an industrial 

establishment is of a seasonal character or whether work is 

performed therein only intermittently, the decision of the 

appropriate Government thereon shall be final.”.  

8. Amendment of section 25N, Central Act No. 14 of 

1947.- In section 25N of the principal Act,- 

(a) in clause (a) of sub-section (1), the existing expression 

“, or the workman has been paid in lieu of such notice, 

wages for the period of the notice” shall be deleted; and 

(b) in sub-section (9), after the existing expression “six 

months” and before the existing punctuation mark “.”, 

appearing at the end, the expression “and an amount 
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equivalent to his three months average pay” shall be 

inserted. 

9. Amendment of section 25-O, Central Act No. 14 of 

1947.- In sub-section (8) of section 25-O of the principal Act, after 

the existing expression “six months” and before the existing 

punctuation mark “.”, appearing at the end, the expression “and an 

amount  equivalent to his three months average pay” shall be 

inserted. 

10. Amendment of Fifth Schedule, Central Act No. 14 of 

1947.- After the existing paragraph 5 of Part II to the Fifth 

Schedule of the principal Act, the following shall be added, 

namely:-  

“Explanation.- For the purpose of this paragraph, 

‘go slow’ means any such activity by any number of 

persons, employed in any industry, acting in combination 

or with common understanding, to slow down or to delay 

the process of production or work purposely whether 

called by work to rule or by any other name, so as the 

fixed or average or normal level of production or work or 

output of workman or workmen of the establishment is 

not achieved: 

Provided that all necessary ingredients or inputs for 

standard quality production or work are made available in 

time and in sufficient quantity.”. 
 

  

 
 

द�पक माहे
 वर�, 

Principal Secretary to the Government. 

 

fof/k ¼fo/kk;h izk:i.k½ foHkkxfof/k ¼fo/kk;h izk:i.k½ foHkkxfof/k ¼fo/kk;h izk:i.k½ foHkkxfof/k ¼fo/kk;h izk:i.k½ foHkkx    
¼xzqi&2½¼xzqi&2½¼xzqi&2½¼xzqi&2½    

vf/klwpuk 
t;iqj] t;iqj] t;iqj] t;iqj] uoEcj 1uoEcj 1uoEcj 1uoEcj 12222] 2014] 2014] 2014] 2014    

la[;k ila[;k ila[;k ila[;k i----    2 ¼2 ¼2 ¼2 ¼22226666½ fof/k@2@2014½ fof/k@2@2014½ fof/k@2@2014½ fof/k@2@2014----&&&&jktLFkku jktHkk"kk vf/kfu;e] 1956 
¼1956 dk jktLFkku vf/kfu;e la- 47½ dh /kkjk 4 ds ijUrqd ds vuqlj.k   
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esa ^^nh b.MfLVª;y fMLI;wV~l ¼jktLFkku ves.MesUV½ ,DV] 2014 ¼,DV      
ua- 21 vkWQ 2014½^^ dk fgUnh vuqokn loZlk/kkj.k dh lwpukFkZ ,rn~}kjk 
izdkf'kr fd;k tkrk gS%& 

(�ा�धकृत 	हन ् द� अनवुाद)    

औ�यो�गक �ववाद (राज� थान सशंोधन)    अ�ध�नयम, 2014    

(2014 का अ�ध!नयम सखं ् यांक 21) 

[रा� �प�त महोदय क� अनमु�त �दनांक 8 अग" त, 2014 को #ाप ् त हुई] 
         

 औ'यो�गक (ववाद अ�ध�नयम, 1947 को, उसके राज" थान रा/ य 

म0 लाग ूकरने के �न3म4 त और सशंो�धत करने के 3लए अ�ध�नयम।  

 भारत गणरा/ य के प:सठव0 वष= म0 राज" थान राज ्य (वधान-

मण ् डल �न@ न3लAखत अ�ध�नयम बनाता है:-  

 1. स'ं() त नाम, �सार और �ारंभ.- (1) इस अ�ध�नयम का 

नाम औ'यो�गक (ववाद (राज" थान सशंोधन) अ�ध�नयम, 2014 है। 

 (2) इसका #सार सपंणू= राज" थान रा/ य म0 होगा।   

 (3) यह तरुJ त #व4ृ त होगा।  

 2. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 2 का 

सशंोधन.- औ'यो�गक (ववाद अ�ध�नयम, 1947 (1947 का केJ L�य 

अ�ध�नयम स.ं 14), िजसे इसम0 आगे मलू अ�ध�नयम कहा गया है, के 

राज" थान रा/ य म0 लाग ूकरने के �न3म4 त, उसक� धारा 2 म0,-  

 (क) खP ड (छ) का (व'यमान उप-खP ड (iii) हटाया जायेगा; और 

(ख) खP ड (ध) म0, (व'यमान अ3भT यिUत ''ऐसे �नयोजक के 

साथ उसके स(ंवदा के �न� पादन के स@ बJ ध म0 Xकसी 

�नयोजक या स(ंवदाकार'' हटायी जायेगी।  

 3. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 2क का 

सशंोधन.- मलू अ�ध�नयम क� धारा 2क म0, (व'यमान उप-धारा (3) के 

प
 चात ्�न@ न3लAखत नयी उप-धारा जोड़ी जायेगी, अथा=त:्-  

''(4) उप-धारा (1), (2) और (3) म0 Xकसी बात के होने 

पर भी, Xकसी  कम=कार और उसके �नयोU ता के बीच ऐसे 

उJ मोचन, पद\ य�ुत, छंटनी या पय=वसान से सबं�ंधत या उसके 

कारण उठने वाला ऐसा (ववाद या मतभेद, औ'यो�गक (ववाद 

नह�ं समझा जायेगा, य�द ऐसा (ववाद, ऐसे उJ मोचन, पद\ य�ुत, 
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छंटनी या पय=वसान क� तार�ख से तीन वष= क� कालाव�ध के 

भीतर-भीतर सलुह काय=वाह� म0 नह�ं उठाया गया हो:  

परJ त ु कोई #ा�धकार�, जैसाXक रा/ य सरकार 'वारा 

(व�न�द=� ट Xकया जाये, उU त तीन वष= क� कालाव�ध को बढ़ाने के 

3लए तब (वचार कर सकेगा, जबXक आवेदक कम=कार उस #ा�धकार� 

का यह समाधान कर दे Xक उसके पास उस (ववाद को तीन वष= 

क� कालाव�ध के भीतर-भीतर नह�ं उठाने का पया=_ त कारण था।''। 

 4. 1947 के के1 2�य अ�ध!नयम स.ं 14 के अ5 याय II-ख का 

सशंोधन.- मलू अ�ध�नयम का अ` याय II-ख, जैसाXक 1958 के 

राज" थान अ�ध�नयम स.ं 34 के 'वारा अJ त:" था(पत Xकया गया था, 

''अ5 याय II-ग'' के bप म0 पनु:सcं यांXकत Xकया जायेगा।  

 5. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 9-ग का 

सशंोधन.- मलू अ�ध�नयम क� धारा 9ग, जैसाXक 1958 के राज" थान 

अ�ध�नयम स.ं 34 के 'वारा अJ त:" था(पत क� गयी थी, ''9-गग'' के bप 

म0 पनु:सcं यांXकत क� जायेगी।  

 6. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 9-घ का 

सशंोधन.- मलू अ�ध�नयम क� धारा 9-घ, जैसाXक 1958 के राज" थान 

अ�ध�नयम स.ं 34 के 'वारा अJ त:" था(पत क� गयी थी, म0 (व'यमान 

अ3भT यिUत ''पJ Lह #�तशत'' के " थान पर अ3भT यिUत ''तीस #�तशत'' 

#�त" था(पत क� जायेगी।  

 7. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 25ट का 

सशंोधन.- मलू अ�ध�नयम क� (व'यमान धारा 25ट के " थान पर 

�न@ न3लAखत #�त" था(पत Xकया जायेगा, अथा=त:्-  

''25ट. अ5 याय 5ख का लाग ूहोना.- (1) इस अ` याय के 

उपबधं ऐसे औ'यो�गक " थापन को, (जो मौसमी #कार का 

" थापन नह� ंहै या िजसम0 काम केवल आJ तरा�यक bप से होता 

है) लाग ूहfगे िजसम0 पवू=वतg बारह मास म0 #�त काय=-�दवस को 

औसतन कम से कम तीन सौ कम=कार �नयोिजत थे। 

(2) उप-धारा (1) के उपबधंf पर #�तकूल #भाव डाले 

hबना, रा/ य सरकार, य�द उसका समाधान हो जाये Xक 

औ'यो�गक शािJत को बनाये रखने या कम=कारf पर अ4 याचार 
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होने को रोकने के 3लए ऐसा अपेijत है, राजपk म0 अ�धसचूना 

'वारा, इस अ` याय के उपबJ ध ऐसे औ'यो�गक " थापन को, (जो 

मौसमी #कार का " थापन नह�ं है या िजसम0 काम केवल 

आJ तरा�यक bप से होता है) लाग ू कर सकेगी िजसम0 पवू=वतg 

बारह मास म0 #�त काय= �दवस को औसतन ऐसी सcं या म0 

कम=कार �नयोिजत थे जो तीन सौ से कम हf परJ तु एक सौ से 

कम न हf, जो Xक अ�धसचूना म0 (व�न�द=� ट क� जाये।   

(3) य�द यह #
 न उठे Xक कोई औ'यो�गक " थापन 

मौसमी #कार का है या नह�ं अथवा उसम0 काम केवल 

आJ तरा�यक bप से होता है या नह�ं तो उस पर सम�ुचत सरकार 

का (व�न
 चय अ�ंतम होगा।''।  

 8. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 25ढ का 

सशंोधन.- मलू अ�ध�नयम क� धारा 25ढ म0,-  

(क) उप-धारा (1) के खP ड (क) म0, (व'यमान अ3भT यिUत ''या 

ऐसी सचूना के बदले म0 कम=कार को सचूना क� कालाव�ध 

के 3लए मजदरू� का सदंाय कर �दया गया हो'' हटायी 

जायेगी; और  

(ख) उप-धारा (9) म0 (व'यमान अ3भT यिUत ''के औसत वेतन'' 

के प
 चात ् और अ3भT यिUत ''के बराबर होगा'' के पवू= 

अ3भT यिUत ''और उसके तीन मास के औसत वेतन क� 

रकम'' अJ त:" था(पत क� जायेगी। 

 9. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 धारा 25-ण का 

सशंोधन.- मलू अ�ध�नयम क� धारा 25-ण क� उप-धारा (8) म0, 

(व'यमान अ3भT यिUत ''के औसत वेतन'' के प
 चात ्और अ3भT यिUत 

''के बराबर है'' के पवू= अ3भT यिUत ''और उसके तीन मास के औसत 

वेतन क� रकम'' अJ त:" था(पत क� जायेगी।  

 10. 1947 के के1 2�य अ�ध!नयम स.ं 14 क3 पांचवीं अनसुचूी 

का सशंोधन.- मलू अ�ध�नयम क� पांचवीं अनसुचूी के भाग II के 

(व'यमान परैा 5 के प
 चात ्�न@ न3लAखत जोड़ा जायेगा, अथा=त:्-  

 ''� पC ट�करण.- इस परैा के #योजन के 3लए, 'धीमी ग�त' से 

Xकसी उ'योग म0 �नयोिजत, सहयोगी bप से या सामाJ य म�त से 
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काय=रत Xकतने भी T यिUतयf का उmे
 यपवू=क Xकया गया ऐसा कोई 

Xnयाकलाप अ3भ#ेत है िजसके 'वारा उ4 पादन या काय= क� #Xnया को 

धीमा करना या देर� करना है, चाहे �नयम के अनसुार काय= करने या 

अJ य Xकसी नाम से जाना जाये, िजससे Xक स"ं थापन के कम=कार या 

कम=कारf के उ4 पादन या काय= या �नग=म का �नयत या औसत या 

सामाJ य " तर #ा_ त नह�ं Xकया जाता:  

 परJ त ु यह Xक मानक गणुव4 ता उ4 पादन या काय= के 3लए 

सम" त आव
 यक घटक या आगम, समय पर और पया=_ त माkा म0 

उपलo ध करवाये गये हf।''।  
 
    

द�पक माहे
 वर�, 

�मखु शासन स�चव। 
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राE य के1 2�य म2ुणालय, जयपरु। 


